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RELEVANT PARTICULARS
1. | Name of the corporate debtor MADESH HUMAN RESOURCES PRIVATE LIMITED
along with PAN / CIN/ LLP No. (CIN: U74999TN2012PTCO87585)
(PAN: AAICM3218M)
2. | Address of the registered office Flat no. 12, 3rd Street, Hudco Nagar,
Kattupakkam, Chennai, Tamil Nadu, India,
600056.
3. | URL of website N.A.
4. | Details of place where majority of | No Tangible assets as confirmed by the
fixed assets are located Suspended Board of Directors
5. | Installed capacity of main N.A.
products/ services
6. | Quantity and value of main Total Revenue
products/ services sold in last FY 21-22 - Rs 2041.58 Lakh
financial year (Latest data not provided by Suspended
Board of Directors)
7. | Number of employees/ workmen | O as on Insolvency Commencement Date
8. | Further details including last Can be obtained by sending an Email to B
available financial statements Akhila at cirp.madesh@gmail.com or through
(with schedules) of two years, lists | Speed Post/Courier addressed to Ms. B Akhila at
of creditors are available at URL: 1st Floor, No 80, 5th Cross, 2nd A Main,
Subashnagar, T.C. Palya Main Road, Bhatarahalli,
Bangalore, Karnataka-560049
9. | Eligibility for resolution applicants | Can be obtained by sending an Email to B Akhila
under section 25(2)(h) of the Code | at cirp.madesh@gmail.com or through
is available at URL: Speed Post/Courier addressed to Ms. B Akhila at
1st Floor, No 80, 5th Cross, 2nd A Main,
Subashnagar, T.C. Palya Main Road, Bhatarahalli,
Bangalore, Karnataka-560049
10. | Last date for receipt of 19-07-2026
expression of interest
11. | Date of issue of provisional list of | 29-07-2026
prospective resolution applicants
12. | Last date for submission of 03-08-2026
objections to provisional list
13. | Date of issue of final list of 13-08-2026
prospective resolution applicants
14. | Date of issue of information 18-08-2026
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants
15. | Last date for submission of 17-09-2026
resolution plans
16. | Process email id to submit cirp.madesh@gmail.com
Expression of Interest
17. | Details of the corporate debtor’s Details Not provided by Suspended Board of

registration status as MSME

Directors

Regn No:

-sd-

B Akhila

Resolution Professional

Madesh Human Resources Private Limited
IBBI/IPA-002/1P-N01259,/2023-2024,/14315

Address : 1st Floor, No 80, 5th Cross, 2nd A Main, Subashnagar,
T.C. Palya Main Road, Bhatarahalli, Bangalore, Karnataka-560049

Date: 04.07.2026
Place: Bangalore

AFA: AA2/14315/02/311226/204058
Valid Upto 31-12-2026
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The Federal Bank Limited
Loan Collection & Recovery Department Mumbai Division, 134, 13" Floor,
Joly Maker Chamber Il, Nariman Point, Mumbai - 400021.
CIN: L65191KL1931PLC000368

Regd. Office:- 9th Floor, Antriksh Bhavan, 22, K G Marg, New Delhi-110001.Ph.:- 011-23357171, 23357172, 23705414, Website: www.pnbhousing.com

Chennai Branch:-PNB Housing Finance Limited,RH_Chennai-Guindg, C 45, 1st Floor, Thiru. Vi. Ka.
Industrial Estate, Guindy , Chennai-600032

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY/IES)

@& pnb Housing
| By

EAST COAST RAILWAY

a-Tender Notice No. EPC-CECONII
VEKP2026024, Dated : 25.06.2026

FEDERAL BANK
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VOLIR PERFECT BANKING PARTNER E-mail: mumIcrd@f?’(\j’elroalptank.co.ir;, (Ij’horbe : 222 22022548 / 22028427 NAME OF WorkK BB \Iler}ergaf th}géjr}dersignecti blge?g th%AVtPoriS?g?mg%eorgOfth% PNB Housinnginance Ltd.fundgrthg Securtitisat1ign1a2r;d R%cor.}?]tr#cltiog o?l;ri]nagcialAtssletts& int (I:Eorppliance t%g
ebsite: www.federalbank.co.in ule 8(1) of Enforcement of Security Interest Act, , and in exercise of powers conferred under section read with Rule 3 of the Security Interest (Enforcemen
BBYO/NGRREG/WDI/  /2026-2027 Dated: 09.06.2026 CONSTRUCTION OF MULTI STORIED, Rules 5 02, issued demand notioels on the date mentioned against each a%count calling upon the respective E)orrower/s to repay the amount as Sr/ne.ntioneé against each
/ISPEED POST with A/D// TYPE-Il, TYPE-Il, TYPE-IV AND TYPE-V accountwithin 60 days from the date of notice(s)/date of receiptof the said notice/s. The borrower/s hav!n%faned to repay the amount, notice is hereby given to the borrower/s
Wi STAFF QUARTERS, DIVISIOMAL and the publicin general that the undersigned has taken possession of the property/ies described herein below in exercise powers conferred on him/her under Section 13(4)
To, STORE DEPOT. TRAINING INSTITUTE ofthe said Act read with Rule 8 of the said Rules on the dates mentioned against each account. . o o .
1. Shri. Aby Chacko, Son of Mr. Chacko, Proprietor of M/s. South Central Electricals and Home Appliances ; The borrower/s in particular and the publicin general is hereby cautioned not to deal with the property/ies and any dealing with the property/ies will be subject to the charge of
Address: Shop No 4, Megh Complex, Hanuman Mandir, Amravati Road, Wadi, Nagpur, Maharashtra-440 023, INCLUDING ELECHIGEAL HENENAL PNB Housing Finance Ltd, forthe amountandinterestthereonas perloanagreement. . .
) b ’ 9 pex, ; o X ’ gpur, i WORKS AND ALLIED WORKS AT The borrowers' attention is invited to provisions of Sub-section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.
Address : Ish Kripa Sadan, Near SFS School, Seminary Hill, Nagpur, Maharashtra-440 006. RAYAGADA AND AREA OFFICE AT Loan Name of the Date of Date of
2. Smt. Manisha Bhimrao Wase, Wife of Mr. Aby Chacko, Address: Ish Kripa Sadan, Near SFS School, Seminary Hill, KORARUT IN CONNECTION WITH Account Borrower/Co- Demand Amou“_t Possession Description of the Property/ies Mortgaged
3. Shri. Chacko Devasia, Son of Mr. Devasia, Address: Mlakkuzhiyil House, Kayanna, Post Narinada, Chakkittapara, IN EAST COAST RAILWAY ON HOU/CHE/|  Mr. Sathya Rs. Schedule - Il Schedule “A” Total Property Al that piece and parcel of Plot measuring 3500 sq.ft
Perambra, Kayanna, Kozhikode, Kerala-673 526. EHNGINEERING PROCUREMENT & 0125/1342| Nelson Kumar , | 18-04-2026 6305486.20 bearing Plot No.34A & 34B situated at village No.56, Survey No.3, Patta No:8214 as per sub-division
4 Smt. Marv Ch . . . - . . . 260. B.O.: o (Rupees new survey No.3/6 situated at Sri Balaji Nagar West, Kattangulathur village chengulpet dist.,Bounded
. . Mary Chacko, Wife qf Mr. Chacko Devasia, Address: Mlakkuzhiyil House, Kayanna, Post Narinada, Chakkittapara, CONSTRUCTION (EPC) MODE. , B.0.0 | Mrs. S Annie (Rup 01-07-2026 |, the;-North By : 20 feet road South By : Plot No.41East By: Plot No.35 West By:Plot No.33
Perambra, Kayanna, Kozhikode, Kerala-673 526. Approx. Cost of the Work -EREIRRT] Chennai Lissy Sixty-Three | - sympolic [Measuring:-East to West on the Northen side — 50 Feet East to west on the Southern Side - 50 Feet
Notice issued under section 13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of "EMC . 197 4 |:| : ' Lakhs Five | poccassion North to South on the Eastern Side- 70 Feet North to South on the Western Side- 70 Feet In all
Security Interest Act, 2002 (hereinafter referred to as Act) Lakh, EMD ;¥ 1,27,42,000J-, Completion Thousand admeasuring 3500 sq.ft.Schedule- B All the piece and parcel of flat with a residential 2bhk RCC
The ab r d’ v Brincioal b /co-obliaants/ tors/mort iled of the followi dit facilit Period of the Work : 365 (Three Four apartment measuring an extent of 396 sq.ft undivided share (UDS) of land out of 3500 sq.ft., in Plot
e above-mentioned parties as Frincipal borrower/co-obligants/guarantors/mortgagors availed ot the following credit tacilities hundred sixty-five} Days. Hundred 0.34A & 34B, bearing FlatNo.F-3 in First floor, of the residential apartment building called "DGM Dili
from the Federal Bank Ltd, a banking company registered under the Companies Act 2013 having registered office at Alwaye ——m—— PPE——— Eighty-Six Ganesh Appartmemts” together with a built-up area of 1090sg.ft along with all fixtures and fitting,
(hereinafter referred to as the bank) through its branch at Wadi, after executing necessary security agreements / loan documents RICAT LI0GiNG Lan me.; & Twentv- electrical Installations, TNEB service connections along with its security deposits and service
in favour of the Bank hrs. of 25.08.2028. wenty connections along withits security deposits and service connection charges and all common amenities
' M is thantiat ohers sent i Post L Couart Paisa) as erowded thereon and all other appurtenances whatsoever appertaining thereto comprised in survery
SI Nature of Limits Date of . A g i ol on os.mentionedin schedule Ahereinabove situated at No.56, Kattangulathur village chengulpet district
. _ Account Nos. ; . Disbursement date Availed by Fax ar in person shall be accepled against 18-04-2026 coming within the registration district of chengulpetand registration sub-district of chenguipetjointl
No. limits Sanctioned in X NPA such e-tanders even if these are submitted Place: Dated— 01.07 202 = = — i
| coGENERAL | 18485500000230 | 218.00.000.00 | 22112024 (Originally availed of | 0 15 2005 | 1" ©© 4" of you an firm's latter head and recaived in time ace:- Chennai, Dated:- 01.07.2026 Authorized Officer, (M/s PNB Housing Finance Ltd.) |
) D s $10,00,000.00 on 31.03.2018) b above All such manual oflers shall be considered
2 | E1GECLEXT [18486900000374|  %1,97,000.00 25/02/2022 20.05.2026 | 1 104" ofyou L e Sy
e ° 0. above HIICUL3 s consCaraton (CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

Complete information incleding a-lander
documents of the above e-tender is
avallable inwebsite  waw.ireps.gov.in

Mote : The prospeciive tenderars are

& Chola

Towards the security of the aforesaid credit facilities availed from the Bank, the following of you have created security interest
in favour of the Bank by way of hypothecation in respect of the following movable properties.
Description of Hypothecated movable Properties

|Corporate Office : Chola Crast, Super B, C54 & C55, 4, Thiru Vi Ka Industrial Estate, Guindy, Chennai-600 032, T N,

DEMAND NOTICE
UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF

ki Details of Hypothecated Movable Properties pimte narged [ ypofisceted s el A il SECURITY INTEREST ACT, 2002 (“the Act”) AND THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”)
Hypothecation of stock of Elecirical goods and home appliances stored at M/s. South note any changes J cormigenda issued for The undersigned being the Authorized Officer of Cholamandalam Investment and Finance Company Ltd. (the Secured Creditor)
Central Electricals and Home Appliances, Shop No 4, Megh Complex, Hanuman | 18485500000230 | 1 to 4® of you this tender, The lenderersibidders must under the Act and in exercise of the powers conferred under Sec. 13(12) of the Act read with Rule 3 issued Demand Notice(s) under
1. Mandir, Amravati Road, Wadi, Nagpur, Maharashtra-440023/premises/godown/ | 18486900000374 above have Class-1ll Digital Signature Gartificate Sec. 13(2) of the Act, calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60
| h’ d book d bt’ ’ ’ and must be registerad on IREFS Portal. days from the date of receipt of the said notice. The undersigned reasonably believes that borrower(s) is / are avoiding the service
SiSewhere anc D00K dedts, of the Demand Notice(s), therefore the service of notice is being affected by affixation and publication as per Rules. The contents of

'::Inl'g,l r'-l?.-guﬁ[r:r-:-{i tenderen Didder oan

Towards the security of the aforesaid credit facilities availed from the Bank, Shri. Chacko Devasia have created security interest participate on e-tendaring.

Demand Notice(s) are extracted herein below :-

in favour of the bank by way of mortgage in respect of the following immovable property. The andarers showd read 3l ztrucions 1o -
Description of Mortgaged immovable Property Sr. Name & Address of the Loan (Dt. of Demand Notice -
. gag e W — the :Ignde;:;_ c;:::ylly and ensure No. Borrower/s & Co-Borrower/s Amt. & 0/s. Amt. Description of the Property / Secured Asset
; . . imi r ian i ions. - — .
No Details of immovable property st(; arge ortgaged by cmgh';:d |:::‘ﬂ t'u Officer [Conl In Kanyakumari  District, ~ Kanyakumari
: - | IMnESEratnae L=l oan . H H iotri inhi
All the piece and parcel of the land measuring 45 % Cents (18.3 Ares as per title PR-117/C26-27 | Bhubansswar Loan A/C. No(S). : HL29N.AE000134579 Reg!Strat!On .Dls.mCt’ Manavalakurichi -~ Sub
deed), together with building and all other improvements thereon comprised in Un e 1. Mr/Mrs. J Herman Janish Regls”atlon DIStrIC’g, kalkulam Taluk, .
’ . . ) : . L 2. Mr/Mrs. Sahaya Jenusha D kadiapattanam  village, Muttam  Village
Surveyed land in Chakkittapara Village, Koyilandy Taluk, Kozhikode District, Kerala . n N — ; — ) 3. Mr/Mrs. James E Panchayat, Re- Survey No: 467/1,Now sub
. | State, bounded as per title deed on East by: Thannilsehsam Nambiyattil Pappachan | 1845500000230 | 3¢ of you U.P. RAJYA VIDYUT UTPADAN NIGAM LIMITED 4 Mr/Mrs. Vasantha Mary J - 19.06.2026 | i Yoe Siivey ot 467/1ATATATAT AN
" | Kaivasam sthalam, West by: Property of Damodaran, North by: Pothuvazhi, South | 18486900000374 above : E— — Add For Sr. No. 1, 2. 3 & 4 :- 6/58 Odal| S Rs. 22,71,509/- | . having an extent of 2 cent 500 s’quire
by: Kuzhikandathil Annamma vaka sthalam (Pappachan, Gopalan Nambiar Kaivasam) ANPARA, SONEEHADRA Street Muttom. Kalkulam Kanniyakumari Near| o (Rupees Twenty . Equivalent to 101.18 square meter land
& bounded as per location sketch on East by: Properties of Sasi and Babu, West by: 1 St.mary Of GO(’)d Health Church Kanyakfjmari S | Two Lakhs Sevepty and existing with door No: 4/726
; . . ; e i r L ' 1 & One Thousand Five XISting ; : ’
Vazhi Sthalam, North by: Property of Jose and South by: Property of Devi. E-Tender notice and scope of work Tamil Nadu - 629202 Add For Sr. No. 1,2, 3&| % | b, Jo'NEElg L electricity connection No: 174-004-1096,0ld
The aforesaid security properties are hereinafter referred to as secured assets. 4:Door No4/726, S. No. 4406/32-2, New S.no.| & u e19 068202(‘5’ Survey No:4406/32-2, Patta no.7889 within
You have defaulted repayment of the above secured debts in violation of the agreed terms and the accounts became non- 1. Short Term E-Tender- (GGEM/2026/B/77T31537. ”f‘ilupl_‘ 467/1a Subdivided From 467/1, Muttam Town as on 13.00. the following boundaries, Four Boundaries:-
performing assets as per the guidelines of RBI. The undersigned being the Authorized Officer of the Federal Bank Ltd, hereby p ! Sl I S : i Panchayat, Kanniyakumari, Kadiyapattinam South : Pathway North : Property belongs to
informs you that the following amounts as described below are due from you jointly and severally. profecion llf'”rh of PI‘“.“” o .'5' “m?] rleHu.n _I{.ﬂ steel Village, Kalkulam Taluk, Kanniyakumari Anthonydhasan, West : Property belongs to
B)outof A] C)out of structure stair at gorbi mines pit no, 03, Gorbi, Singrauli District, Tamil Nadu State, 629202. Soosai Nayagam, East : Property belongs to
Sl. A) balance . : . . MM P EMD Re 2550000 Last date of tende Anthonydhasan
Loan Accounts . unrealised | A pendin Rate of interest Availed b (M. P E oo, AULUN, s dale o [enaer; , . , - - -
No. outstanding (- C'?‘argesg y 11.07 2026 (16:00 Hre) The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and hereinabove
76.15% per annum with monthly — A : S within 60 days from the date of this publication together with applicable interest, additional inter_est, bounce charges, cost and expenses till the
1 18485500000230 %19,48,876.00 % 44.,641.00 ] rests plus 4.00% as penal charges 1% to 4" of For information n:g;|r|_||ng addendum l'."i.'-'l'l'lﬁl.'-ﬂlil'lll'l'l- |'-;_'-.|r_~;_1|:i|\|'|_ of Bids i.;]n(_ﬂ'_.'r date of reallgatlon O.f payment. The bOITOWG!'(S) may note that Chplamandalam Investment and Flnancg Company Ltd. is a secured creditor and
as on 31.05.2026 1,04,235.00 from 01.06.2026 you above resalaivisit website i . the loan facility availed by the Borrower(s) is a secured debt against the immovable property / properties being the secured asset(s) mortgaged
.06. srularly visit website hitps:etender.up.nic.in. 4 ; A o ! . )
9.95% per annum with monthi = £ by the borrower(s). In the event borrower(s) are failed to discharge their liabilities in full within the stipulated time, The Secured Creditor shall be
% 81,620.62 o7 per & Y 1% to 4" of R 1978/ Bl lEre—1) SaloaTT S8 ¢ EGIG titled t rcise all the rights U/s. 13(4) of the Act to tak ion of th red ts(s) including but not limited to transfer the sam
2 | 18486900000374 , 72 628.62 7 766.00 rests plus with 4.00% as penal 0=l 3278/ .-_.:_'..3,|_4-'||3|'T;|-.§ ]/ ST S Fedl 30 Taqlh: 03.07.2025 entitied to exercise a. e .Ig S U/s. ( )O € C 0 Take poSSession Of the Securea asse S(S)I cludl g ut not limitea to transre e'sa 'e
’ p p =] .
as on 05.06.2026 charges from 05.06.2026 you above - - by way of sale or by invoking any other remedy available under the Act and the Rules thereunder and realize payment. The Secured Creditor is

"Save Electricity for the Nation"' also empowered to ATTACH AND / OR SEAL the secured assets(s) before enforcing the right to sale or transfer. Subsequent to the Sale of the
secured assets(s), the Secured Creditor also has a right to initiate separate legal proceedings to recover the balance dues, in case the valug of the
mortgaged properties is insufficient to cover the dues payable to the Secured Creditor. This remedy is in addition and independent of all the other
remedies available to the Secured Creditor under any other law.

The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the secured assets and further
to Section 13(13) of the Act, whereby the borrower(s) are restrained / prohibited from disposing of or dealing with the secured asset(s) or
transferring by way of sale, lease or otherwise (other than in the ordinary course of business) any of the secured asset(s), without prior written
consent of the Secured Creditor and non-compliance with the above is an offence punishable under Section 29 of the said Act. The copy of the
Demand Notice is available with the undersigned and the borrower(s) may, if they so desire, can collect the same from the undersigned on any
working day during normal office hours.

As such, the bank as a secured creditor as envisaged under section 2(zd) of the Act hereby call upon you, as contemplated

under Sec.13 (2) of the said Act, to pay the said amount with further interest thereon till the date of payment and costs/other

charges within 60 days from the date of this notice, failing which the Bank as a secured creditor shall be constrained, without

prejudice to any of its other rights and remedies, to take, without any further notice, the following recourse measures prescribed

under section 13(4) of the Act against you.

1. To take possession of the secured assets described above and transfer the said assets by way of lease, assignment or sale
for realising the dues.

2. To take over the management of the secured assets and transfer them by way of lease, assignment or sale for realising the dues.

3. To appoint any person to manage the secured assets the possession of which has been taken over by the bank.

4. To require at any time by notice in writing, to any person who has acquired any of the secured assets from you and from whom

any money is due or may become due to you, to pay to the bank.

You are also put on notice that as per section 13(13) of the Act, you shall not after receipt of this notice transfer by way of sale,

lease or otherwise any of the secured assets referred to in this notice in any manner whatsoever to the prejudice of the interest

of the bank without its prior written consent.

You are also put on notice that Section 13(6) of the Act empowers the bank to give a valid title to the transferee all rights in, or

in relation to, the secured asset transferred as if the transfer had been made by the owner of such secured asset. Please be

informed that in the event of your failure to discharge your liability in full within 60 days from the date of this notice and the bank

initiates remedial actions under the provisions of the Act, you shall further be liable to pay to the bank all cost, charges and

expenses incurred in that connection. Your attention is also invited to the provisions of section 13 (8) of the Act, in respect of time

available, to redeem the secured assets (security properties). In case the dues are not fully satisfied with the sale proceeds of

the secured assets, the bank shall proceed against you for the recovery of the balance amount personally.

This notice is issued without prejudice to the other rights and remedies available to the bank for recovering its dues.

Dated this the 09t day of June 2026.

“IMPORTANT

Whilst care is taken prior
to acceptance of
advertising copy, it is not
possible to verify its
contents. The Indian
Express Limited cannot
be held responsible for
such contents, nor for any
loss or damage incurred
as a result of transactions
with companies, associa-
tions or individuals
advertising in its newspa-
or Publications.

Sd/-
Authorized Officer
For Cholamandalam Investment and Finance Company Limited

Place : Kanyakumari, Tamil Nadu
Date : 19.06.2026

pers
We therefore recommend

HINDUJA HOUSING FINANCE LIMITED
Head Cffice: 167-169, 2nd Floor, Anna Salai, Litthe Mount, Saidapet, Chennai - 500015
Branch Office: Mo 10, 15t East Sandhi Nagar, Katpadi, \ e

that readers make 'I_'I:II
necessary inquiries
before sending any
monies or entering into
any agreements with
advertisers or otherwise
acting on an advertise-
ment in any manner
whatsoever. Registered
letters are not accepted
in response to box
number advertisement.”

HIMDLULLA
HOUSING FIMNARNCE

Public Notice For E-Auction Cum Sale (Appendix — IV A) (Rule 8(6))

Sake of immovable property mongaged fo Hinduja Housing Finance Limied (HHF} havirg i85 corporate offics &t 167-165, 2nd Floor, Litks Mount, Sakdapet, Chennal - 600 015 And branch office
at= Hinduja Housing Finance Limited - No, 10, 15t East Main Road, Gandhi Nagar, Katpad, Vetiore - 632 006, Under the Secuntisation And Reconstruction Of Financial Asseds And Enforcament
OF Bacyrity Inferes Adl, 2002 (hereinafier “act™). Wheraas ihe authonzed officer (PAD7) of HHF had feken the possession of he following properylies pursuand bo the notice issued wis 1312} of
tha act in the following an accoumtaiprospect, With a rght fo sell the same on "As Is Where |s Basis, As |s What |s Basis & Whatever there is Basis, Without
Recourse for rasiesbion of dugs amount. The saie will ba dons by the ndersigned (hrough s-acclion platform providad al the websiba: wanw bankesuctions com,

Datel Time of E-Auction EMD Last Date

Sd/-

For The Federal Bank Limited

Mr. Pandurang Chandrakant Bhattagaonkar,
Assistant Vice President & Division Head
Authorised officer under SARFAESI Act

Bid Increasa Armount

Date of Inspection property

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

< & HTH !ﬂ'ﬂl _ 2807 2026 & 11:00 — 13:00 hrs, 27.07 2026 till 5 pm 11.07.2026 & 11.00-16.00 hrs Rs._10,000/-
OPERATING IN MANPOWER SUPPLY NOLSTRY AT CHENNAL TAIL NADU T A | FlotNo2253, Hic Type, THHB Main Road. Avad, r—— | e ; Earnest
([ Under sub-regulation [ 1) of regulation 364 of the Insolvency and Banknuptey Board of India . . EﬂE_FI[IHI 1 E_'ﬂWE"“ ﬁ‘ 044 - _EEE_E ﬂ?ﬁ!.l 5. Loan Account No. Tota i R sk Possession Notice M
{Imsolvency Resobution Process for Corporate Persoms) Regulations, 20416 e oot st E-mail: Avadi.Chennai@bankofindia bank.in No Co-Borrower(s) Outstanding s Notice Date (Symbolic) & e
e = e e ) ' : : IGuarantor(s) TNIVLRIVELR/AO00000487 |, " - Price e Physical possession [JaEﬁlnsd
RELEVANT PARTICULARS APPEMDIX IV [See rule-8(1))POSSESSION NOTICE{For Immovable property) ] e | (EMD)
1. | Marws of the corporats debitor MADESH HUMAN RESOURCES PRIVATE LIMITED Whereas, The Undersigned being the autharised officer of the BANK OF INDIA mr P ke J S4igaips- | Symbolic Date: 20.12.2023
PlenE s PR CIALE NG | IS LA IN P IGOR Eaa] AVADI BRANCH, CHENNAI under the Securitization and Reconstruction of B B Mode Of Payment Alc No. | 28062026 | e 31,6000 |Rs 13441711 as | TTYic0I Date : 09.06.20261 . g0 oo
: : : T N ND LGN _ Financial Assets and Enforcemant of Security Interest Act, 2002 and in exercise of _ HHFLTDTNVLRVELRA4ET |Rs.12,96,005/- : Rs.13,44,171/- as !
2. | Address of the regstered offios Flag no. 12, 3rd Street, Hudoo Nagar, powers conferred under section 13(12) read with rule 3 of the Security Interest Mrs. Evanglin Swetha. P | an 24.02.3025 nnE#DEE_EIﬂS |

Kattupakkam; Channal, Famil Sadu, Inds
[ BOO0S4E,
[MA
Mo Tengible assets g8 confirmed by the
| Susperded Boand of Directars

{Enforcement) Rules, 2002 issued a demand notice dated 07-03-2026 calling
upon the borrower M/s Maha Garments and s Proprietor Mrs. Sivasankari
W/o.Elangeswaran (Borrower), Elangeswaran (Guaranior), Mrs. llavarasi W/o
Muthuraman (Guarantor cum Mortgager) 1o repay the amount mentioned in the

Bolh are resid :'lg at | Mo B4, H.‘ié:'.lnﬁ-;-'l Trunk Ficad Lane, Ranips! — G324

3 |URLofwebsldle . . .
d. | Detailsof place whare majority of
| Fired asseis are locabed

Description of the Immovable Property/Secured Asset: All thal piece and parcel of the land and building In Ranipet Disirict, Ranipat Registration Dislrcl, Ranipel
Joint=1 Sub Bistmct, Walajah Taluk, Pinjl Madhura, Ranipel Municipal Trunk Road Streel, Wasd = B, Block Bo =42, T.5 No = 1111, 1172 extent of 1260 sg.5 i this & land boundad

B, | installed capacity of man WA notice being Rs.3,32,34,446/- (in words Rupees Three Crore Thirly Two Lakhs on; North - Straet, South - Jamruth Bee Ammal house, East - Bhaseer Saybu house, West - Selvaraji house, Measurement East 1o West both sides - 17.5 feet, North 1o South
| products, sorvices . Thirty Four Thousand and Four Hundred and Forty Six) pios interest W.E.F bath sides — 72 feet, Total 1260 sg.ft with all easement rights and pathway
6. | Quartity and value of main Total Reven e 18-01-2026 within 60 days from the date of receipt of the said notice. - -
products,” Sarvices Soid in |ast FY 21-22 - Rs 2041.58 Lakh The bormowerGuarantor having faled to repay the amount, notica is hareby given Mode of Payment :- All gaymani shall ba made by damand draft in favour of Hinduja Housing Finance Limibed payable &l Chennal or through RTGSMNEFT The accounts delalls ana as follows:

[Latest data not provided By Suspanded
| Baand of Ditecinms)
| ras on Insdlvency Commencament Dales
Lan be obtained by SErE an Emed 1o 8
Akhila at copmadeshE@email.cor o throwgh
Spietd Posy/Courier adidressed 1o s, B Akkhila at
151 Floos, Mo 80, 5ih Cross, 2nd A WMain
‘:'.ul:-a-ahnagﬂr. 145 “-EI'!.-EI hain Hpad, Bhatarahalll,
| Bangalore, Rarrataka-SG60049
Can be abtained by serding an Ermad o 8 Alkhdia

irieayssl yemr to the borrower/Guarantor and the public in general that the undersignad has taken

possession of the property described herein below In exercise of powers conferred
o him under sub-zaction (4) of section 13 of Act read with rule 8 of tha Security
Interast Enforcemneant) Rules, 2002 on this the 02nd day of July 2026.

The borrower/Guaranior in particular and the public in general is hareby cautioned
not fo deal with tha property and amy dealings with the property will be subject to
the charge of the Bank O India, Avadi Branch for an amount of Rs.3,32,34,446/-
plus inferast as on 18-01-2026.

The borrower's/Guarantor's aftenfion is mvited to provisions of sub-section (8) of
section 13 of the Act, in respect of time svailzble, to redeem the secured assets.

Description of the Immovable Property

g} Mame of the account:- Hinduja Housing Finance Limited . b) Name of the Bank- HDFC, ¢) IFSC Code:- HDFC0004938, Branch - Kanjumarg, Mumbai.

:."JIII!I'_IJ-E!I. al Hl'lpll.-'l.-:l-u-;._-" ':h!lll\-llllh.'=
Furtner details II'IiluI'JII'I,g_ A5
availainia financial stataments
iwith schedules] of two vaars, Tists
al creditars ane auaitaile al LURL:

For deteds for izrms & conditions of E-Auciion sgle pleasa refer in the link provided in https:\sw bankesdclions, com, For furher dedals contact the serdice provider - Mis C1 India Pt Lid,
Lomigct ) V21381124 25,26 & Email : m@clinda.com

o

Dlate: 04.07. 2026 Authorized Officer,
Place: Vellore Cortact Noe: For Hinduja Housing Finance Limited.

RLM - Mr, Senthil Rajan: 23440 28676, RRM - Dinesh Babu, 5: 95000 96714, ALM: Mr. Hariharanathan - 8667005272 - CRM: Mr, Rajasekar +31 96557 50061 - CLM : Mr.Arunmagzhi 7010207230

9, | Eligibity for resclution appéicants : i 5
auction@hindujabousingfinance.com

wnder section 2520 al ol |
I= avallable &l URL:

Speed Pasty Caurler addressad 1o Ms. B Aknila at
1=t Floor, ko 80, &th Cross, 2nd A Mam

Subashriagar, TG, Palya Main Road, Bhatasahalli; Hem Mo,1 All that pieca and pascel of land and building, bearing plot no.30, I
- | Bangalore, Kamalaka-S60049 Door No.30, Block No. 1, Annai Sathya Nagar {Villiwakkam Scheme) 151 street, @ C}]ﬂlﬂ III:HHL'“'MAH DALAM INVESTMENT _AHF' F IHAH[: E COMPANY _LI MITED
10. | Last date for recaipt of 19-07- 2026 Villivakkam, Chennai 600049, measering an extent of 56 Sq.mir or 602 Sqft Farera biveee e | COFPOrate Office : Chola Crest, C54 & 55, Super B-4, Thiru Vi Ka Industrial Estate, Guindy, Chennai- 600 032, T. N.
i .?I¥E;%5?E“ of interast e i together with building in Ground floor of 450 Soft and first floor of 450 Sqft E-AUCTION SALE NOTICE (Sale Through e-bidding Only)
L, | LT OF IS PN EHDNSS NS El | Ll ] - 1 I | 1 .1
Sniebe FeaclLiion sbEilaits 2 compresed in T's No & Fart, Block Mo 1, situated at Wilwakkam willage, SALE NOTICE OF IMMOVABLE SECURED ASSETS ISSUED UNDER RULE 8(6) AND 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES 2002.
5T Aot Boks Tor S ias orr of | DA SOoE Aminjikarai taluk Chennai District, North by: Street, South by: Burial Ground, Notice is hereby given to the PUBLIC IN GENERAL and in particular to the Borrower(s) and Guarantor(s) indicated in COLUMN (A) that the below described immovable property(ies)
E : Plot Mo.29 A, West by: Canal. Land Ad Onthe North - 23 1 ibed i i i ibed i i i i
b eitilectiona i firtsdslons] B ast oy, Plot Mo.23 A, West by: Lanal, Land Admeasuring. Un he Norh - 23 Tegl described in COLUMN (C) Mortgaged / Charged to the secured creditor the POSSESSION of which has been taken as described in COLUMN (D) by the Authorized Officer of Housing
13, | Date of issua of final list of (13082026 On the South - 23 feet, On the East 26 ft 3 inches, On the South - 26 ft 3 inches. CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED Secured Creditor, will be sold on “As is Where is", “As is what is” and “Whatever there is” as per details
prospéctive resolution applicants item No,2 All that piece of vacant fand, bearing Door No. 160, Second vanniar mentioned below :- Notice is hereby given to Borrower / Mortgagor(s) / legal heir, legal representatives (Whether Known or unknown), executor(s), administrator(s), successor(s) & assign(s)
14, | Date of iss0e of Informatian (18082076 streat, Korattur, Chennai 600080, measuring an extent of 2921 Sqft, comprised of the respective Borrower(s) / Mortgagor(s) (Since deceased) as the case may be indicated in COLUMN (A) U/s. 9(1) of the Security Interest (Enforcement) Rules 2002. For detailed
memiorandurm. evaluation matrs in old survey Mo S16/2A, New Survey No 916/241, as per Ambattur Town terms & conditions of the sale, please refer to the link provided in CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED secured Creditior's website i.e. https://www.
and reqeest for resclution plans to Eu ray FI‘Ele HF‘T |'I£|:| ?E;EI-?[H E T 5 [‘du, f 'IillEll"lj r',ju E E;I:II::': |'I.‘.|] EE. -Ei!-J-E[E‘Ij at cholamandalam.com & www.auctionfocus.in
__| POReoling FESOIIOH BpliERIts - | =aa Korattur Village, Ambattur Taluk, Thiruvaliur District and bounded on the, [A] [B] [C] [D] [E & F] [G]
15 _&:.| cate r-n: 5:::-11:5.-urm of 17-09-2026 Bounded on: North t’ﬁf: Street South by: Property belongs to Mr. parthasarathy 05, Duss to be — Reserve Price (1 Rs) )
L ULl . . and others East bv: Properly belonas to Mr Muruaanoa and others West by Sr. |Loan Account No./ Names Of Borrower(s) Description of the Inmovable Property / Type of Date of Auction
186, | Process emall g b submit cirpmadesh @ e com o E : ; p :!‘ H"’ U : Happ .d L rh. Gal Uy recovered (Secured . i .
Expressicn of Iierest Property belongs to Mrs. Chinnammal W/o Ganesan. Land Admeasuring: North No. IMortgager(s) / Gaurantor(s) Debts) Secured Asset Possession | Earnest Money Deposit (In Rs. &Time
17, Detaits of ihe corporate debiors | Detals Mot provided by Suspenced Board of by South by: 31 9" East by 31 " West by: 92 Loan __ Alc.  Nos). Coimabtore Registration District, Kinathukadavu_Sub Division Rs. 34,05,496.50)-
MEESIrELon staius 3 MIME Directors Date : 02.07.2026, Place : Chennai Authorised Officer, Bank of India HL04SUL000057948 Registration District , Madukkarai Taluk, Othakkalmandapam| = | (Rupees Thirty Four
&1 1. Mr/Ms. Balasubramaniam Gayathri Village, in S.F.N0.53, 54 & 55 land was develpoed into a g lakh Ninety Five 97.07-2026
B Akhlla 2. Mr/Ms. Kathiresan Kumaresan Rs.31.69547/- |residential layout Site No. 55 within the following boundaries| & Thousand Four | "= 0 00BN
e " “HN”"'{:IF;:"*G”T:; Add For Sr. No. 1 & 2 : No.12, Rajaji (Rtllpeés'l,'hirty and measurements and all amenities attached thereto:- North| & Hundred Ninety Six | ©, o200’ 1™
IRENEEAR TSR FANNEREN-CIER Y LIV £ KRS Nagar, Kuniyamuthur, Coimbatore, . of — 30 ft Width East West Layout Road South of — Site No. 54 o and Fifty Paise ARG
ey, bloc NSRS O 209 A3 Byl 2O STLEE/ A4T1A Negr VinayaKar Kovil, Coimbatore| OneLakhSixty e, o ot~ Site No. 57 West ofy— Agriculture Land S.FNo 74 In| & ! ) (with automated
Address : 15t Floor, Mo 80, 5th Crass, 2nd A Main, Subashnagat, 1 lSouth, Tamil Nadu - 641008. Add| "NineThousand 1" Gy e South North on the Both Sides — 50 ft East West| = | Rs.3.49.549.65- | Cctensions
T.C. Palya Main Road, Bhatarahalll, Bangalore, Kamataka-560049 ’ . ) Five Hundred ) . i~ S. 9,39,9339.09/- of 5 minutes
Date: 04.07.2026 AFA: AA2,/14315,02,/311226,/ 204058 For Sr. No. 1 & 2 : Sf No.54 /jc 4 "sovon onl yon the North Side — 33 ft East West on the South Side - 37 ft|  © (Rupees Three lakh | o0k in terms
Place: Bangalors Validl Upto 31.12.2028 D.n0.70-9/15, Site No.55, Shri Ram|" ¥ 29720 - oY | Admeasuring 1762.5 Sq.ft or 139.353 sq.mir extentof land with| & [Forty Nine Thousand| or sno Tordor
Nagar, Othakkalmandapam Village R.C.C. building, and doors, windows, electric connection, water o Five Hundred Forty Document)
M.aqukarai Taluk Coimlbatore connection and both deposits, all the fittings, and using the S Nine and Sixty Five ’
Ch 1 EH DLAMAH EALAM |H“E5TMEHT n"n FlHnHGE EUMFAH?' LIM.TE“ District Nearby Oyo 76122 Residency rights to roads and common pathways etc.,Door No. 70/9/15. © Paise)
01a . X : 5 i Coimbatore South 641032 The above property is comprised in S.F.No.54.
e wieoer e | CoOrporate Office : Chola Crest, C54 & 55, Super B-4, Thiru Vi Ka Industrial Estate, Guindy, Chennai- 600 032, T. N. ltem No: 1 - Vellore District, Vellore Registration District Rs. 39.09.566)-
E-AUCTION SALE NOTICE (Sale Through e-bidding Only) Pernmabut SubDistrict, Bathalapalli Village, Natham Old (Rupees Thirty Nine
SALE NOTICE OF IMMOVABLE SECURED ASSETS ISSUED UNDER RULE 8(6) AND 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES 2002. Loan Alc. No(s). : S.No.77, New S.N0.77/379, in this a land bounded on North by| lakh Nine Thousand
Notice is hereby given to the PUBLIC IN GENERAL and in particular to the Borrower(s) and Guarantor(s) indicated in COLUMN (A) that the below described immovable property(ies) XOHLVLE00002551716 g|°t lbelgnlgs to ba'af%ma“’ south gy p||°t lt))ellongs o sankar, East}  § SF."’e I;gngreld
described in COLUMN (C) Mortgaged / Charged to the secured creditor the POSSESSION of which has been taken as described in COLUMN (D) by the Authorized Officer of Housing 1. Mr/Mrs. Venkatesan S tﬁ'- p ?t i K/longsto rat t'ngm’tV\t’eSt ytngtf etongstthotmunlst?]ngéén A ixty Six Only) 27-07-2026
CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED Secured Creditor, will be sold on “As is Where is", “As is what is” and “Whatever there is” as per details 2. Mr/Mrs. Sankari V Rs. 21,03,163/- [ s IS et eot o Moseuromont: East 1o west 4 et | & from 02.00 P.M.
mentioned below :- Notice is hereby given to Borrower / Mortgagor(s) / legal heir, legal representatives (Whether Known or unknown), executor(s), administrator(s), successor(s) & assign(s) 3. Mr/Ms. Vairamuthu M (Rupees Twenty north to south 2 ’fe%t in total 8 sqfeet, 3rd Measurement: East 8 to 04.00 P.M.
of the respective Borrower(s) / Mortgagor(s) (Since deceased) as the case may be indicated in COLUMN (A) U/s. 8(6) of the Security Interest (Enforcement) Rules 2002. For detailed Add For Sr. No. 1, 2 & 3 : 4/347) OneLakhThree |, " 501, toit 1orth to south 3% feet in total 6634 sfeet o (with automated
terms & conditions of the sale, please refer to the link provided in CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED secured Creditior's website i.e. https:/www. 2 [Ambethkar  Street,  Bathlapalli,| Thousand One |p W = o 76314, Sq.feet vacant site. ’ = Rs. 3,90,956.6/- extensions
cholamandalam.com & www.auctionfocus.in ggg‘;gﬁat%m” Nadu - 23%%%’8“:&"& ThI:::t(j)r:Id)sll\xs%n ltem No : 2 - Vellore District, Vellore Registration District,] & | (Rupees Three lakh of 5 minutes
A B C D ESF G ' : y Pernmabut Sub-District, Bathalapalli Village, Natham Old| 2 Ninety Thousand | Sachinterms
[A] [B] [C] [D] [ 1 [G] For Sr.No. 1,283 :SFNo-77,|  27-10-2025 [ 02\ ora s o0 2o o bounded on W o . . of the Tender
inti i i Pathlapalli , Pernampattu Gudiyatham 0./, TNeW ©.NO. , In this a land bounded on West| £ Nine Hundred Fifty
Sr. Loan Account No./ Names Of Borrower(s)/  [O/S. Dues to be recovered Description of the Inmovable Property / Type of Reserve Price (In Rs.) Date of Auction palll, p y by Property belongs to S.Venkatesan, East by Street, South 2 Six and Sixty Paise) Document),
No. Mortgager(s) / Gaurantor(s) (Secured Debts) Secured Asset Possession | Eamest Money Deposit (InRs)|  &Time é3§§$§mg Room  Near Gudlyattam by house belongs to Samraj, North by house belongs to] 8
In Dindigul Re. Division, Chinnalapatti Sub Registrar i Balaraman, in this East to West Northern side 22 feet, Southern
Loan A/c. No(s). : HLOSDIN000008240 -ndd oy d 3 Rs. 20,49,700/ .08. side 24 feet, North to South Western side 27 feet, Eastern side
Office, Athoor Taluk, Keelakotai Village, In S.No:10/4, (Rupees Twenty lakh| 12-08-2026 .
1. Mr/Ms. Karuppasamy V Chinnalapatti Town, Poonjolai Naicker Street, New| ¢ pes: y from 02.00 33 feet, in total 690 Sq.feet or 64.13 Sq.Mts.
2. Mr/Ms. Muthu Lakshmi K Rs. 20,21,614/- . . ! w  |Forty Nine Thousand ' . -
. Ward No.5, The Tiled House With Door No.5-8/7 InThe| @ |geyen Hundred Only)l P-M. to 04.00 Loan A/c. No(s). : Z Rs. 30,02,557/
3. Mr/Ms. Kumar Veeriah (Rupees Twenty ; o . 172} even Hundred Only) . XOHLVLE o R Thirtv lakh
_ . Land Measuring 450 Sq.Ft. Boundaries: North : East-| © P.M. (with 0 00002732695 & (Rupees Thirty la 97-07-202
Add For Sr. No. 1,2 & 3: 2-6-8 J Thambithottam) - lakh Twenty One |\ gireet South : House Of Chinnaraj East : House| automated 1. Mr/Mrs. Sankar S istri istration Distri # | Two Thousand Five | 27-07-2025
1 |6th Street, Barathi Nagar Chinna|apatti, Thousand Six . . . ) g 3 " 2. Mr/Mrs. Kod is Rs. 20,27,628/' Vellore District, Vellore Reglstratlon District, Pernambut Sub- <Lg Hundred Fifty S from 02.00 P.M.
Dindi : g . Of Pandi Asari West : South — North Lane Extent Of = Rs. 2,04,970/ extensions . Mr/lirs. Koaeeswari R T District. Bathal lli Vill Old S.No.77. N S.No.77/379 17, undred Fifty Seven 04.00 P.M
indigul,Barathi Nagar, Dindigul, Tamil Nadu -[ Hundred Fourteen i . = h 3. Mr/Mrs. Govindarai C (Rupees Twenty [District, Bathalapalli Village, .N0.77, New S.No. , 4 onl to 04.00 P.M.
_ ) Land: East — West On The Both Sides 15 Ft. North - © (Rupees Two lakh | of 5 minutes - Mr/Mrs. Govindaraj LakhT in this land bounded on North by plot bel k Q nly) ith d
624301 Add For Sr.No. 1,2 & 3: S. No:10/4 Word Only) as on S , S . h Add For Sr. No. 1. 2 & 3 : 3/184 akh Twenty [in this land bounded on North by plot belongs to venkatesan, (with automate
. . . outh On The Both Sides 30 Ft. The Plot Includes All oc Four Thousand Nine | each in terms 3 or or. No. 1, . S Th d |South by S E by plot bel S i W by pl w :
No:-5, Pooncholai Nayakkar Street Kelakkotti 20-03-2026 M : = Ambedk S Erukk even Thousand |South by Street, East by plot belongs to Samraj, West by plot| extensions
. . . amool Pathway Rights. (7 Hundred Seventy | of the Tender mbedkar treet rukkampattu| ~“e. "1 ndred  Ibelonas to Balasund in this East to West Northern side 32| 2 Rs. 3,00,255.70/- t5 minut
Village Chinnalapatti Town Panchyat Aathur Taluk . oy N , = Bathalapalli P b Gudi ix Hundre elongs to Balasundaram, in this East to West Northern side == of 5 minutes
A o The Property Lies Within The Jurisdiction Of Office Off & Only) Document), athalapalli  Pernambut, ~Gudiyattam, Eiaht onivl1/2 feet. Southernside 34 1/2 feet. North to South 28 1/2 feet. i o (Rupees Three lakh hi
Dindigul District Nayakkar Nagar Dindigul 624301. Chinnalapatti Sub Redistrar Offi o Tamil Nadu - 635810 Add For Sr. No wenty Eight Only) €€t, ooutnernside eet, North to sou eet, In =) Two Hundred Fift each in terms
___ 1 Innaiapatti oub negistrar Uitice. 128301 No 77 New No 7v/379| AS On 16-12-2025 |total 951 1/4 Sq.feet and service connection situated therein. E WO Hundred FITty | ¢ the Tender
INSPECTION DATE & TIME : 10.08.2026 BETWEEN 11.00 a. m. to 4.00 p. m. MINIMUM BID INCREMENT AMOUNT : Rs. 10,000/- K badkar Siroel é’ e ev|v|' 00 Kbk @ Fiveand Seventy | pooyment),
LAST DT. OF SUBMISSION OF BID/EMD/REQUEST LETTER FOR PARTICIPATION : 11.08.2026 before 05.00 p. m. Kovil Near Gudlyattam 635810 S Paise)
ISPECTION DATE & TIE 2307212 BETWEEN T, . 1o 1005, WAL 10 NGREWENT AMOUNTFs 0000
No. 9965179658 & E mail : veImuruganpe@chola.mdrugappa.com, 2. Saravanan M, Mobile No. 9786686701 & E mail : saravananmm@chola.murugap,pa.com, A - - LAST DT. O,F SUBMISSION OF BID/EMD/,RE,QUEST LETTER FOR PARTICIPATION : 24.07.2026 before 05.00 p. m. —
official of CHOLAMANDALAM INVESTMENT & FINANCE COMPANY LIMITED to the best of Knowledge and information of the Authorized Officer of CHOLAMANDALAM Togetherwfth further interest as appllqable in terms of loan agreementlw'lth, |nc|dgntal expenses, costs, charges etc. Incyrred up to the dgte of payment and/ or realisation tpereof.
INVESTMENT & FINANCE COMPANY LIMITED there are no encumbrances in respect of the above immovable properties / secured Assets. For any assistance r_elated to mspectlor_l o_f the property, or for obtaining the _Bld _document and for any o_ther queries, please get in to_uch v_wth 1 Suresh D, Mobile No.
8124483887 & Email Id : sureshdurairaju@cholal.murugappa.com, 2. Sinthiya Thangamuthu, Mobile No. 9597335773 & E mail : sinthiyat@cholal.murugappa.
AUTHORIZED 0FFIcsEcg- com, 3. S. ARISTOTLE, Mobile No. 9789537656 & E mail : aristotles@chola.murugappa.com, 4. Samuel S, Mobile No. 9500350890 & E mail : samuels@chola.
Date :03.07.2026 ) murugappa.com, official of CHOLAMANDALAM INVESTMENT & FINANCE COMPANY LIMITED to the best of Knowledge and information of the Authorized Officer of
Place : Dindigul, Tamil Nadu For CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED CHOLAMANDALAM INVESTMENT & FINANCE COMPANY LIMITED there are no encumbrances in respect of the above immovable properties / secured Assets. S
d/-
Date : 03.07.2026 AUTHORIZED OFFICER,
. i Place : Coimabtore, Vellore, Tamil Nadu For CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
epaper.financialexpress.com
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